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STATEMENT RE STARRED QUESTION
No. 298, ANSWERED ON 26-7-1968

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): Sir, in reply
to Unstarred Question No. 298 by
Shri C. Achutha Menon answered by
me on the 26th July, 1968, 1 had stat
ed in part (a) of the reply that 5542
persons falling under the Indo-Ceylon
Agreement of 1964 have returned to
India from Ceylon of their own accord
upto  30th  June, 1968. The correct
number of such persons is 5452 and not
5542. The error is regretted.

[ RAJYA SABHA ]

CALLING ATTENTION TO AMATTER OF
URGENT PUBLIC IMPORTANCE

CLASHES BETWEEN STUDENTS AND THI
POLICE ON THE OCCASION OF THE VISIJ OF
THE WORLD BANK PRESIDENT, MR
ROBERT MCNAMARA

SHRI BHUPESH GUPTA (Wes Bengal):
I have a point to make. Shr Rajnarain may
ask his questions bu my Calling Attention
Notice was a lit tie different. It was about the
polio excesses in Calcutta. Now I nnd tha it
has been lumped together and it i said
'violent clashes between student and the
police'. I should have come ti you earlier but
I was engaged in sorw other appointment. It
is not fair, M; case is against the police
eXCesses . .

MR. CHAIRMAN: You can asl for
clarifications.
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SHRI BHUPESH GUPTA: Let me ask the
questions after all of them have asked their
questions but my name should be taken out of
this motion. My Calling Attention was about
police excesses in Calcutta on the occasion of
the visit of Mr. McNamara. It is entirely
different. This looks as if I am worried about
the violent clash of the students with the
police. The text of my Calling Attention was
different. I request you to take my name out of
this Calling Attention and as party-wise people
are asking, if you like I would ask some
questions even on this but I would not be a
party to this Calling Attention Notice. In fact |
congratulate the students of Calcutta.

SHRI A. P. CHATTERIJEE (West Bengal):
I also signed the same notice as Mr. Gupta but
it is strange that our names have been clubbed
in this Calling Attention Notice. Therefore my
name also may be dissociated from this but I
shall ask questions party-wise.
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SHRI BHUPESH GUPTA: Demand a
change.
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SHRI BHUPESH GUPTA: Sir, this is a
serious point. Mr. Rajnarain is the first name
appearing in the Calling Attention. I came to
you yesterday with my Calling Attention
notice. I am prepared to go with him now in
respect of what he says and I am now more
than convinced that a different text of the
Calling Attention appears before us, "which is
also my contention. This sort of Calling
Attention may be given by the Congress Party
or somebody else on the Treasury Benches.
Now, from what Mr. Rajnarain has said, if this
is the "text of his Calling Attention notice,
then my Calling Attention notice does jiot
differ very much from his.

SHRI RAINARAIN: Yes.

SHRI BHUPESH GUPTA: Our case was
police excesses against the students and
others. Now therefore, Sir, I would Tequest
you as a matter of procedural point of order to
revise this Calling Attention. Nobody can
impute to us what we do not say.

MR. CHAIRMAN: I shall allow you to
make the clarification.

SHRI BHUPESH GUPTA: No, Sir it is not
a question of clarification.
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MR. CHAIRMAN: Now you read the
Statement, Mr. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): Mr.
Chairman, Sir, according to information
furnished by the State Government,

demonstrations were held on November 20,
1968 by a section of students at the Dum Dum
airport and in the city t0 protest against the
visit of Mr. McNamara. At the Dum Dum
Airport the students indulged in heavy
brickbatting on the police. They were chased
away, but thereafter anti-social elements
pelted stones at the police on the Jessore
Road. The police had to use 10 rounds of tear-
gas shells and resort to mild lathi charge to
clear the miscreants. 14 persons are reported
to have been injured as a result of the lathi
charge.

In Calcutta a procession of students, about
800 strong, interfered with public transport
and attacked the police with bombs and
brickbats. They set up road barricades in front
of the University and at the crossing of
Bankim Chatter-ji Street and College Street.
The students also threw bombs and brickbats
at the police from inside the Presidency
College and from the top of the Ashu-tosh
buildings. At about 4 P.M. 3 tram cars were set
on fire. The fire brigade had to turn back due
to heavy stone throwing. As it was
apprehended that the Are would spread to
other areas and endanger shops and houses, a
police party headed by the Deputy Commis-
sioner of Police went inside the University
buildings and arrested five persons. Thereafter
brickbatting and bomb throwing stopped, and
the fire brigade was able to put out the fire.

After some time the police force was
withdrawn from inside the University
buildings. While the police were removing the
barricades on College Street they were
subjected to further bomb throwing and
brickbatting. The police had to use several
rounds of teargas to control the situation. 31
persons were arrested. Several police-
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[Shri Vidya Charan Shukla] men and
some members of the public received
injuries  due to bomb throwing and
brickbatting.

i>ntu M. ivi. UHAKIA (Maharashtra) : You
seem to be congratulating the students who
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burnt tramcars and buses and threw bombs.
You cannot associate the whole House with
your compliments to such students.

(Interruptions)

[RAJYA SABHA]
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SHRI A. P. CHATTERIJEE : I think the

hon. Member should not obstruct the
proceedings of the House in this fashion.
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SHRI A. P. CHATTERIJEE: This Calling
Attention is in respect of a very serious
matter. Students were brutally assaulted by the
police on the streets of Calcutta. When such a
serious matter is going on, we would not
allow Congress people to obstruct the
proceedings of the House in this way.

MR. CHAIRMAN: Please sit down, Mr.
Chatterjee.

SHRI A. P. CHATTERIJEE: Sir, the hon
Member, Mr. Rajnarain, is speaking, and he is
being obstructed by interruptions.

MR. CHAIRMAN : I do not want anybody
to interrupt. The speaker is there who is
speaking. I would request Mr. Rajnarain to
put specific questions only for clarification.

At uwAeEw ; s, 3@ 4 9%
&g

SHRI BHUPESH GUPTA: When the hon.
Member, Mr. Rajnarain, is speaking and is
framing the questions he is putting, Congress
Members get agitated.

SHRI AWADHESHWAR PRASAD
SINHA: With that hon. Member this has
become an every day affair. Sir, the Home
Minister has not cared to say  anything
about the photographs
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of Mao tse Tung carried by the students who
demonstrated in Calcutta with shouts of "Mao
tse Tung ki jut" —a shameless thing to do.

(Interruptions)

MR. CHAIRMAN: You will have your
chance to say.

SHRI BHUPESH GUPTA: Will you kindly
direct, Sir, that a glass of water be supplied to
that hon Member? He seems to be needlessly
excited.

MR. CHAIRMAN: I do not want anybody
to stand without my permission and let Mr.
Rajnarain quietly seek the clarifications he
wants to.

st TIRATIA ;ST

SHRI M. M. DHARIA: Sir, I did not
obstruct the proceedings and I do not do, but
when Mr. Rajnarain paid compliments to the
students on behalf of the House, at that time I
got up and said that he cannot pay compli-
ments on behalf of the House.

=Y RN : {Y qF TE FET |

SHRI M. M. DHARIA: I have no objection
if Mr. Rajnarain does so on his behalf or on
behalf of his party, but when he says that on
behalf of the House, it is my duty to say that it
was unpatriotic, it was anti-social and it was
also not at all in the interests of the country—
what the students did in Calcutta.

MR. CHAIRMAN: Yes, it
relevant.

was not

SHRI M. M. DHARIA: I do not otherwise
intervene; I am not the person to intervene just
for the sake of making an interruption. I did so
in this case because there should not be any
feeling that the whole House paid
compliments to such students who de-
monstrated in Calcutta.
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MR. CHAIRMAN: I would like to make it
quite clear that Mr. Rajnarain should
understand, and everybody should understand,
that he cannot speak on behalf of the whole
House. Mr. Rajnarain can give his views
about it.

it T : AT TEY T2

SHRI BHUPESH GUPTA: Sir, when I go
abroad, or when we go abroad, we say we
speak for India but it does not mean that
everybody should agree with it. I speak for
the House; you may not agree.
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SHRI M. K. MOHTA (Rajasthan): Sir,
what is this? Is this a question?

DR. B. N. ANTANI (Gujarat) : Sir, he says,
I think you, Mr. Chairman, for helping me. He
is not giving his own  personal
congratulations; he is doing it through the
proceedings of the House. What difference
does it make?

MR. CHAIRMAN: As a Member of the
House he can speak in the House but not on
behalf of the House. He can express his view.

st vy - fFEEw 3w 7

MR. CHAIRMAN: You can
speak here as a Member of the House.

only

SHRI BHUPESH GUPTA:
position, I say we think that the

If that is the
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[Shri Bhupesh Gupta] House should MR. CHAIRMAN: I can understand Mr.

congratulate those students of Calcutta for their
just demonstrations against imperialism.

(Interruptions)

SOME HON. MEMBERS: For burning
buses and trams?

MR. CHAIRMAN: I have made the position
quite clear. Mr. Rajnarain cannot speak on
behalf of the House or pay compliments
through the House but on his own behalf he
can certainly express his view. Nobody would
contest that.

St AR : AT, F I T
FT ZITT A FEATET F A0

SHRI BHUPESH GUPTA: Sir, I would ask
you as Chairman of the House to convey our
congratulations to the students of Calcutta for
their magnifieant anti-imperialist demonstra-
tion.

SOME HON. MEMBERS: No, no.

(Interruptions)

MR. CHAIRMAN: No, no.

SHRI A. P. CHATTERIJEE: Sir, I rise on a
point of order with great respect may I say that
what you have said is not quite according to
the rules of procedure? With great respect I say
so. Whenever we say something in the House,
whenever we move a motion or make a
proposal in the House, we make the proposal
not in our individual capacity but as a Member
of the House and we have every right to say
that we do it on behalf of the House.

SOME HON. MEMBERS: No, no.

SHRI A. P. CHATTERJEE: When we say
we do it on behalf of the House what we mean
is that the House has to say yes or no to our
proposal which we are placing before the
House. It is for the House to accept it or reject
it. That is how we say that we speak on behalf
of the House.

Chatterjee saying on behalf of his own
constituency but don't say on behalf of the
House.

SHRI BHUPESH GUPTA: I can say on
behalf of you if you allow me, Sir.

(Interruptions)

SHRI AWADHESHWAR  PRASAD
SINHA: Our Chairman cannot do such an
unpatriotic act.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKH-LAL
HATHI): May I say all this trouble could be
avoided? If they ask only -clarifications
without giving their views this would not have
arisen. If you ask a simple question there will
be no difficulty.

SHRI BHUPESH GUPTA: We are not
simpletons to put things like that. We would
put the things as we like.

st A o HmT, ae gw
i i S )

MR. CHAIRMAN: Yes; you put the
question.

(Interruptions)
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[THE ~ VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) in the Chair]

SHRI BHUPESH GUPTA: You have come
here and you are . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): May 1 appeal to the hon.
Members to stand up one at a time, and not
three or four at a time?' Now, Mr. Rajnarain
you continue.
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SHRI G. RAMACHANDRAN (No-ninated):
Sir, on a point of order.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Rajnarainji, please take your
seat. What is the point of order?

SHRI G. RAMACHANDRAN : For the first
time on the floor of the House I am rising on a
point of order and I hope it would be the last so
far as I am concerned. I heard Mr. Bhupesh
Gupta saying to the Leader of the House 'we are
not simpletons like you'. I think this should be
expunged from the proceedings.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No, no. He did not say that.

SHRI BHUPESH GUPTA: Sir, 1 never said .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta, please sit
down. I have disposed it of. You have not said
that.

SHRI BHUPESH GUPTA: I said we are not
simpletons to put things in that fashion.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Please don't explain. Let us
continue.
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[t TrsrTTrA

§ e & fao samn dare @ wfgw,
faman e @@ G, fmanw &
g5 FT AFT ST I g H A
WaAr g, WA Aa AT AT 7E wwlr
a #z woere famfrmem & gfaw
F A9 # Fgr wedfs amw 2
F AT AEAT § AL A L.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Rajnarain, will you please
take your seat? I want to make one thing clear.
In the call attention notice the Minister makes
a statement and it is open for the Members to
seek any clarification arising out of the
statement made by the Minister. The call
attention cannot be used as an occasion for
making long and big speeches. 1 hope
Members will keep this in mind.

SHRI BHUPESH GUPTA: Only I hope
you will remember that we are entitled to ask
what is missed in the statement. We can
certainly ask about such things.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Yes; arising out of the
statement.

oft TRATCEY : § I qMEn E gy

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Rajnarain, you have
raised another point. So long as the rules
which are there in the book remain in force
they are to be accepted by each and every hon.
Member. It is however open for any Member
to suggest any amendments to the rule and

they can be duly considered by the Rules
Committee. With that provision we proceed.

st TR : A% § Fd) w6 FI
qrer =n7F fFa1 s

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No, no. That does not arise.
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THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): Shri Barbora,

&t GNANEA AT AGTT F
qzr grn f& oaEt ¥ dAEd o owEr
E
[

THE VICE-CHAIRMAN: I  have

called him.
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SHRI CHITTA BASU (West Bengal):
Sir, before I begin I want to make my
position clear with regard to the notice. _ I
gave notice to draw the attention of the
Government to the entry of the police into
the campus of the Calcutta University and
the situation arising therefrom. You may
have seen it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Now your clarification.

SHRI CHITTA BASU: I come to my
clarification.

SHRI LOKANATH MISRA (Orissa):
Unless he makes it clear he cannot be closer
to the student community.

SHRI CHITTA BASU: With regard to his
comments I can use stronger words against
him. May I know from the hon. Minister
whether the Government of West Bengal
displayed over-enthusiasm and over-zeal in
making arrangements for according recep-
tion to a person like Mr. McNamara, who
evokes no inspiration or admiration in any
patriot of any country

[RAJYA SABHAJ
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for the dirty deeds he did in Viet Nam, but

only evokes condemnation and resentment
from the citizens who are left with . . .
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Chitta Basu, you can
avoid all these adjectives.

SHBI BHUPESH GUPTA: No. Why
should the adjectives be avoided? It is very
relevant. It is the character of the person
which provokes it. (Interruptions). You use
adjectives against us . . .

SHRI CHITTA BASU: Mr. Gupta, I do not
require your assistance. Is it the reason that has
provoked the patriots of Calcutta to make a
counter-demonstration against the visit of Mr.
McNamara? In his connection, it has been
reported that the arrangements made by the
Government of West Bengal in their over-zeal
and over-enthusiasm were much more
pompous and, gorgeous than the arrangements
made to receive our Prime Minister and also
the Home Minister. That is No. 1. No. 2, may [
know whether the attention of the Government
has been drawn to a statement issued by the
Vice-Chancellor of the Calcutta University:—

"We, the Vice-Chancellor, the Pro-Vice-
Chancellor and the Teachers, present in the
University notice that some policemen and
officers entered the University premises this
evening without the permission of the Vice-
Chancellor or the Pro-Vice-Chancellor and
assaulted students and employees in front of
the Vice-Chancellor's room inside the
Dharbhanga hall of the canteen. We have
been informed that they have also arrested a
few students inside the University premises.
We deeply regret this action."

May I know if his attention has been drawn
to this very clear statement, as I have read out
from the "Statesman" of yesterday—the
statement of the Vice-Chancellor of the
Calcutta University—and whether it is not
improper for the police to enter the University
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premises without the prior permission of the
Vice-Chancellor which, I am told, is- the basic
policy of the Government of India with regard
to the entry of police into any academic in-
stitution? Thirdly, may I know whether it is a
fact that the police also entered the school in
the airport of Dum Dum, where the students
where taking their examination? They seve-
rely beat up the students and teachers and
entered forcibly into the residential quarters of
the aerodrome employees and manhandled
them. If these facts are correct, wiH the hon.
Minister institute an enquiry . . .

SHRI M. N. KAUL (Nominated): Judicial.

SHRI CHITTA BASU: Not judicial. Will
he institute an enquiry to find out whether
there were any excesses committed by the
police to meet the situation? If not, I want to
know the reasons therefor. In this connection,
I also associate myself with the sentiments
expressed by Mr. Rajnarain with regard to the
action taken by the students in resenting the
visit of Mr. McNamara.

SHRI VIDYA CHARAN SHUKLA
Those who destroy the public property are not
patriots and we do not look upon them as
patriots. Secondly, I have already stated in my
main statement that when it was apprehended
that the fire that was put on the tramcars was
likely to spread to the adjoining shops and
houses and because of the heavy brickbatting
coming from within the university area, they
had to enter the university area. After their
entering the university area and arresting five
ring leaders the brickbatting stopped and then
the Fire Brigade could come and put out the
fire. So, to protect the life and property of the
citizens of Calcutta, this action had to be taken
at that time. If anybody could have waited for
taking permission, by that time much damage
would have been done, and there would have
been no remedy to undo the damage that
would have been done already in the

[22 NOV. 1968]

to a matter of urgent 1006

public importance

meantime. These are the circumstances in
which the police perforce and much against
their wishes had to go there. Policemen do not
feel very happy in entering the university
campus and taking action there.

As far as the question of entering the school
is concerned, in the Dum Dum area, when the
miscreants were creating trouble and when the
police party tried to apprehend them, they ran
and entered the school, and the police had to
go behind them and take them from there. It is
not as if the police went into the school all by
themselves; there was no overzeal-ousness or
overenthusiasm on their part. They were
doing a very difficult duty in protecting the
life and property of the citizens of Calcutta,
and for their self-restraint the police should
be congratulated.

SHRI A. G. KULKARNI (Maharashtra) : 1
am personally always here to uphold the right
of the population to demonstrate peacefully.
But here what I am finding is very violent de-
monstrations are taking place, and particularly
in an atmosphere surcharged with violence in
Calcutta area it is absolutely necessary to take
steps and in this respect I am one with the
Government. But I do not understand what
was the reason for which, at this moment
when the political parties are going to exploit
the situation in Calcutta for election purposes,
the Government thought it proper to send Mr.
McNamara to Calcutta. I do not understand it
because the political parties are going to take
advantage of this situation, and at least the
Government should have thought it fit to keep
the peace in tliat area till the elections so that
this would not have taken place, because the
political parties are in the habit of exploiting
the situation, particularly the Communists.

THE  VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Will you come to your
clarification ?

SHRI A. G. KULKARNI : Why I say this. .
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THE VICE-CHAIRMAN
(SHR
I

M. P. BHARGAVA) : You need not reply.

SHRI A. G. KULKARNI : I want to know
whether the Government at least
apprehended the maturity of the Calcutta
population when such a person as the
PreslHent of the World Bank—he may be an
American; tomorrow he may be a Russian ;
but a mature country such as ours must
welcome the high dignitary on a standard
befitting him. So I do not side with my
friends on that side though I side with them
on economic matters.

THE VICE-CHAIRMAN

(SHR

1
M. P. BHARGAVA) : I will have to remind
you again that you have expressed quite a
lot of opinion. Come to your clarification.

SHRI A. G. KULKARNI : [ am coming.

THE  VICE-CHAIRMAN(SHRI
M. P. BHARGAVA) : Unless each hon.
Member remains within his limits this
cannot be conducted.

SHRI A. G. KULKARNI : What I wanted
to say is the maturity of the people, and the
Government should have judged this thing.
It would have been better if we had not
shown this disrespect to a high dignitary of
the World Bank. I only want a last
clarification whether the Government will
take a lesson from these incidents—
incidents occurred in the United Kingdom
when there was a demonstration against the
Vietnam policy of the Government of the
United States—whether the Government
will now introduce certain measures in the
Police Department so that there should be no
necessity of any law being passed . . .

SHRI VIDYA CHARAN SHUKLA: The
hon. Member has compared instances here
in our country and in the United Kingdom. |
think we would do much better to compare
the situation at all levels, compare at
governmental level compare the opposition
parties.

[ RAJYA SABHA ]
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compare the responsibility of the opposition
leaders here and there; everything should be
compared; only then We can come to a
conclusion; and only them lessons can be
drawn. As for the maturity of the population
of Calcutta and other places, I would say that
the people of Calcutta are very mature, very
responsible. They are only a handful of
hooligans who create all this trouble.

SHRI BHUPESH GUPTA : I strongly
protest. No, Sir. Ten political parties gave the
call. You are calling the political parties
hooligans?

SHRI VIDYA CHARAN SHUKLA : As
far as the reason for Mr. McNama-ra's visit to
Calcutta is concerned, for obvious reasons I
am not going into that.

SHRI M. PURKAYASTHA (Assam): Mr.
Vice-Chairman, the Minister has stated that
bombs were thrown at the police. Will the
Minister please clarify what were the types of
bombs that were thrown at the police ? Were
these bombs like those thrown by the
Americans in Vietnam or like these crackers
that are generally used by children during
Diwali and other festivals ? It has been stated
that 800 students demonstrated in College
Street. Will the hon. Minister please state how
many policemen were deployed on the streets
of Calcutta on that day ? Is it not a fact that
because of the deployment of a huge number
of police force unnecessarily students were
provoked and there were incidents of stone-
throwing as alleged by the police ? Is it not a
fact that the Vice-Chancellor of tne Calcutta
University was present in the university
premises but without his permission the police
entered the university premises and
belaboured the students and the employees ?
WiH the hon. Minister please also state how
many policemen were injured as a result of
stone-throwing and bomb-throwing? How
many of them were admitted into the hospital?
How -aany students and policemen were
injured?
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Will the Minister please also state how many
arrests took place on that day so that we may
know the actual situation ?

SHRI VIDYA CHARAN SHUKLA : In my
main statement [ have stated tnat 31 persons
were arrested, and I have information about
the Dum Dum area  where a Deputy
Superintendent of Police was  seriously
injured in brickbatting and ten
policemen also received injuries in
brickbatting. As far as the police
'bandobust’ is concerned, it was not the
police arrangements that caused any
provocation. The police arrangements
were  normal. When we  apprehended
demonstrations and  violent troubles,
precautionary measures had to be taken, but.
those precautionary measures were as a result
of apprehension of violent troubles, and
violent troubles were not as a result of those
arrangements. It is just vice versa. As far
as the nature of bombs is concerned, the hon.
Member has asked whether these are like
bombs which are used in Vietnam or whether
these are crackers which are used in our
houses during Diwali. I would say that the
bombs that were used in Calcutta were in
between the two, neither heavy bombs nor
simple crackers. We may take them as over-
sized and very strong crackers. Some of
those oversized and very strong crackers
which did not explode have now  been
sent to laboratories ior analysis.

SHRI BANKA BEHARY DAS (Orissa) :
I am astonished why the hon. Minister is
differentiating so much between the
President of the World Bank and an
American citizen if he is a guest of the
Government of India, because to him he
might be conducting the tour as the World
Bank chief, but those who do know might
see in him an American citizen who was
responsible for Vietnam. But here the most
important aspect of the matter is whether
those who had s right to demonstrate,
whether he is Mr. McNamara or Mr.
Brezhnev, committed violence to such an
extent thai the police had to commit excesses
This is the limited issue which we
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have to judge. Today it might be the case of
Mr. McNamara. Tomorrow it may be the
case of Mr. Kosygin or Mr. Brezhnev. |
want to know from the Minister a specific
answer.

SHRI BHUPESH GUPTA : Mr. Kosygin
will never get ~brickbats in Calcutta. It is
absolutely clear that Mr. Kosygin will never
get brickbats in Calcutta. This clearly
shows . ..

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Order, order, Please. Mr.
Banka Behary Das is in possession of the
floor.

SHRI BANKA BEHARY DAS : I am not
prepared to tolerate or concede anything
which clearly shows a slant in mind. Some of
the Naxelerites who owe allegiance to Mao
Tse-Tung were also participants in this
demonstration. Tomorrow, it may happen
that some of the pro-American spies in this
country may take the leadership in
demonstrating in front of Mr. Brezhnev also.
So, it is immaterial who does it because in
this democracy we concede this right to
anybody who is here as a citizen; he has a
right to demonstrate if he feels that some in-
justice has been perpetrated and if his feeling
is that it is going to impair the relations
between this and that country. So, I am not
going into this matter. I am only concerned
here with. . .

SHRI A. D. MANI: (Madhya Pradesh) :
Put a question.

SHRI BANKA BEHARY DAS : This
point arose and I think it is necessary that I
should reply to that point.

Mr. Vice-Chairman, I want to know from
the Home Minister—all those people who
went to Dum Dum Airport have a right to
demonstrate—whether they used violence to
such an extent and whether there was a
necessity for the police excess, because |
have seen
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[Shri Banka Behary Das.]

from the reports of newspapers—not only the
statement of the Head Master —that the
police entered the school where the students
were sitting. And I have also seen it published
in papers that the Aerodrome officers—they
have also represented before the Government
of India—that their life was not secure
because the police behaved like this, went
inside and beat some of the Aerodrome
officers also.

I want to know from the Minister about this
Calcutta University incident also. There is the
statement ot the Vice-Chancellor. Of course, I
am not one with those students who de-
monstrated before the house of the Vice-
Chancellor in the campus. I would rather plead
here that the students also should behave
properly inside the campus; they should not
take advantage of that. But may I know from
the hon. Minister whether he is going to
believe the version of the police officer who
has given this report to him or whether he is
shoing to believe the version of the Vice-
Chancellor, the Pro-Vice-Chancellor, the
members of the staff, who have decried this
intrusion of the police into the campus. If there
is a difference of opinion between the Police
Chief of Calcutta and the Vice-Chancellor and
the Pro-Vice-Chancellor, I would accept the
version of the Vice-Chancellor and the Pro-
Vice-Chancellor. So, in view of this, may I
know from the Minister whether he is prepared
to constitute a judicial Inquiry Committee so
that the real truth may be found out.
Otherwise, the- Vice-Chancellor and the Pro-
Vice-Chancellor of the Calcutta University
who are much more responsible people than
the police officials of Calcutta City will have a
feeling that this Government is not prepared to
honour the sanctity of the Calcutta University.
At the end of the statement, they have
mentioned, we do not want from any quarter
that the sanctity of the Calcutta University
should be in any way impaired, whether it is
by the police or by political parties or by the
students. This is the statement that has come.

[RAJYA SABHA ]
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In view of this, may I request the hon.
Minister that he will institute a high-level
Inquiry Committee to And out whether the
students committed violence or the police
went into the-campus and committed all those
excesses which resulted in such a statement
from such prominent people of Calcutta ?

SHRI VIDYA CHARAN SHUKLA
Nobody denies the right of peaceful
demonstration to any section of our society.
But here in Calcutta they were not peaceful
demonstrations. These demonstrations always
turned violent and, as I have stated in my
main statement, there was a good deal of
destruction of public property dux-ing these
disturbances. Police have to act in difficult
circumstances ana they have to act taking into
account all the circumstances as they =»rise.
And as far as the question of inquiry is
concerned, I do not think there s any need for
an inquiry because the facts are clear prima
jacie. Where is the need for an inquiry into
such things ?

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA : We have heard
a long explanation. First of all, I should like to
know from the Minister and his Government
whether they considered the implications of
the visit of Mr. McNamara to this country at
this particular moment, political implications.
The hon. Members have said that he came as a
World Bank man, not as an American citizen.
But the man who came is Mr. Robert
McNamara who was responsible for the
escalation of war in Vietnam, who has been
rejected by the American people. So much so.

SHRI AKBAR ALI KHAN: May I
know. . .

SHRI BHUPESH GUPTA : Please. Let me
finish, Mr. Akbar Ali Khan. You always get
up to disturb me.
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SHRI AKBAR ALI KHAN : No, j no. But I
think I have a right to j disturb you.

SHRI BHUPESH GUPTA : Do.

SHRI AKBAR ALI KHAN : 1 say that
Mr. McNamara was called as the i President
of the World Bank to help us in our difficult
situation.

SHRI BHUPESH GUPTA : Mr. Akbar
Ali Khan, do you think that I did not know
that ?

THE  VICE-CHAIRMAN(SHRI
M. P. BHARGAVA): Mr.
please proceed.

Gupta,

SHRI BHUPESH GUPTA : You see. He
is a very beloved friend. I do not know
whether out of affection he makes this
interruption. Then ... (Interruptions.)
He says—I have just taken down—that Mr.
McNamara came as the World Bank Chief.
Butheisan American citizen, not only
an American citizen but the former American
Defence Minister responsible for the
escalation of war in Vietnam. He was
rejected by the American people, having
faced  demonstrations  within his own
country so much so, even President
Johnson found it difficult to keep him as a
member of his Cabinet and he had to be
shoved on to the World Bank. Have
they taken that factor into account ?
When such a despised and discredited man,
a standing provocation to world public
opinion, was oeing brought, no matter
under what pretext, at this moment an
implication does arise. This is the first
thing.

Secondly, in this connection, in 1965 the
invitation to Shri Lal Bahadur Shastri, our
late Prime Minister, was cancelled
unilaterally by Washington on some ground.
They thought that he should not be invited.
We rejected that kind of thing, we
condemned that attitude. Now, when
feelings are running high, when the
American Government is discredited, when
President Johnson, Mr. McNamara's boss
has lost the election and a worse mar has
come—they are birds of the same
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feather—why at this moment the
Government  thought—that Mr. Mc-
Namara's visit should be timed? This you
should explain.

Thirdly, he was brought here. Look at the
way the Government benaves. The Deputy
Prime Minister went to the airport to
receive him. Please understand—I am not
using the words 'the  Finance Minister'.
Mr. Eugene Black and Mr. Wood also came.
They were both Presidents of the World
bank. See how they were received. But see
how this despised and discredited man has
been received in this country. We have our
Deputy Prime Minister going to the airport to
receive him.  Well, I am not going into the
question of protocol here. This is
something which disgraces the
country. When our Prime Minister lands
in  London, the British Prime Minister
never comes to receive her. The American
President, head of tbe Government, never
comes to receive our Prime Minister at
Washington oi wherever it is in the

States.  Here the Deputy Prime Minister
rushes to the airport to receive Mr.
McNamara.

Then, Sir, from the Calcutta papers X am
surprised to see that all the jfficers of the
Government are dancing attendance at the
Rashtrapati Bhawan to have a darshan of
Mr. McNamara. This is a disgraceful affair.
You sent your Deputy Prime Minister to
Washington. I should like to know . . .

SHRI A. G. KULKARNI : On a point of
order. Is Mr. Chatterjee allowed to read
that statement ?

SHRI A. P. CHATTERJEE : I am
reading something pertaining to this matter.

SHR1I BHUPESH GUPTA : Does he
want him to read Lady Chatterley's Lover ?

THE  VICE-CHAIRMAN(SHRI
M. P. BHARGAVA): Please.
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SHRI BHUPESH GUPTA : These are the
matters. You consider. I know Mr. Shukla . .

[Interruptions by Shrimati Lalitha

(Rajagopalan) ]

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Please take your seat.

SHRI BHUPESH GUPTA : Do I
understand that my reference to a lady has
provoked that lady ?

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Please continue with
your clarification.

SHRI BHUPESH GUPTA : I have no
intention of provoking any lady even when I
mention the name of Lady Chatterley's Lover.
. . (Interruptions). Then to Washington Mr.
Morarji Desai went. You saw how many
officers came. In Calcutta the Raj Bhavan was
crowded by all the officials of the Bengal
Government. This is a disgrace. This point |
should like to be explained.

Sir, he said, the Calcutta public is mature
but this was done by hooligans. First of all,
the hon'ble Minister was making a
misstatement having been wrongly briefed, 1
believe. The call was given by ten political
parties of Calcutta apart from the students'
organisations. Surely they are not parties of
hooligans.

Then, Sir, he missed the fact that Mr.
McNamara had to be taken from the airport
by a helicopter to the Maidan and a car could
not travel this ten-mile distance from the Dum
Dum airport to the Raj Bhavan.

1pP.M.

SHRI KRISHAN KANT (Haryana): By a
Russian helicopter.

SHRI1 BHUPESH GUPTA : All right. Mr.
McNamara knows what a helicopter is. You
may not know that. But he had to be lifted by
a helicopter, and the hon'ble Minister
thinks

[RAJYA SABHA]
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that the Calcutta public was in sympathy and
it was a trouble created by hooligans. What
else could be a grosser misstatement of facts
by the Home Minister ?

Coming to the other aspect, his statement
was wrong. Sir, I have studied all the papers.
One paper is with me. It gives photographs of
police using violence, police taking hold of
the people and dragging them. Is he aware that
in the Motijheel College Women were beaten
up by the police that the police entered the
Dum Dum area, the airport, and the High
School and beat up the teachers and the
students alike, when there were examinations
in progress. Civil Aviation employees were
beaten up. Their representatives made public
statements which appeared in more than one
Bengali daily papers. Their >iuar-ters were
raided by the police and they were beaten up
inside their quarters. Among them were Shri
B. N. Sanyal and Shri A. N Lal. They were
both assaulted within their quarters in the
Dum Dum area.

He referred to the Jessore Road. Here
police atrocities continued in the evening
when shops were entered into, houses were
entered in the people were beaten up there.

Coming to the Calcutta University, the
police entered the campus at 5-15 p.m.
without any reference to the Vice-Chancellor.
The Vice-Chancellor had to condemn or
disapprove of it. Boys and girls were assaulted
by the police and a large number of them were
arrested. Sir, arrangements were made as if the
Calcutta people had to be taught a lesson, as if
Mr. McNamara had come to stage another
kind of police Vietnam in our Calcutta city. I
should like to know why this kind of thing
was done. Why did the Government not
realise that the people of Calcutta with their
great anti-imperialist tradition, with their great
tradition of left movement, would roar like a
lion against Mt. McNamara, that they would
be there to register their protest in the manner
in which they did ? In view of
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these things why did they decide to send this
discredited, despised man to a city which is
known for its tradition ?

Sir, did they take into account the fact

thatin 1945 in support of the Vietnamese
people liberation struggle there were
scenes in the streets of Calcutta ?  The
people of  Calcutta laid down their
lives; some people died in the streets of

Calcutta fighting the British because the
British were helping the  French at  that
time in order to keep the Vietnamese
people down. Is it proper for the Govern-
ment of India at this very moment to send this
man to a city of this nature? I would have
welcomed if this thing had happened in

Delhi. But unfortunately here we are
not  strong enough ; democracy and
left movement is not strong enough. But it

is a proud day for me that it happened in
Calcutta. 1 tell you that I was proud
yesterday for once very much that after a
long time my city of Calcutta stood up to
the monstricity of the presence of such a
filthy warmonger as  Mr.  Robert
McNamara.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) What is your next
clarification ?

SHRI LOKANATH MISRA : What is this
you are allowing ? Now he js espousing his
own point of view, his own philosophy.
What I intend to say is that justice must be
done to everybody. If you have given him
ten minutes, there is no reason why my party
should not be given ten minutes? You
cannot do away with my party.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : This will be expunged.

SHRI BHUPESH GUPTA: Nothing
should be expunged.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Then why are you going far
away from your point ? What is your next
clarification? 6—4's R. S./68
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SHRI BHUPESH GUPTA : He wants |
some more time. You can take two minutes
from mine and give it to him. Only his name is
not there. What is happening in Calcutta?
Does he know that Mr. McNamara was taken
to meet Mr. G. D. Birla, Mr. B. M. Birla and
the big business there? A picture has !
appeared in the papers showing Mr.
McNamara meeting the Mayor of Calcutta.
But the Mayoris noteven looking at him;
he is looking at somebody else. ~ This is the

position.  Such an action has been taken in
order to build up some kind of
connections between the Birlas and Mr.

McNamara. That is their idea.  Therefore, for
the entire provocation the Government is
responsible. 1 would request you to ask the
Government to hold a public enquiry into the
manner in which the Government has
behaved over this matter.

There was no need, in the first instance, to
send Mr. McNamara to Calcutta. Having
sent hirn, the entire police force was
mobilised against the people of Calcutta . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : That will do.

SHRI BHUPESH GUPTA: . . . against all
political parties of Calcutta and the students'
organisations.

Before I sit down, once again I pay my
wholesome tribute to the students and the
people of Calcutta because what they have
done will be remembered as an act of glory,
will inspire the people of Vietnam and other
freedom loving people, will go a long way to
cement our abiding friendship and solidarity
with the brave, unconquerable Vietnamese
people.

SHRI VIDYA CHARAN SHUKLA: Our
views on the Vietnam question are well
known and I need not go into all that. Sir,
out of this long speech only one point I
would answer and the rest of the points, |
think, I have either answered or they do not
relate to the presence of the matter before the
House.
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Sir, hon'ble Mr. Bhupesh Gupta said that
ten political parties gave a call for this kind of
demonstration. I presume the call given by the
political parties was for a peaceful demonstra-
tion to which I do not object. What I said was
that it was hooligans and not the political
parties which created this trouble . . .

SHRI BHUPESH GUPTA: Who provoked
them?

SHRI VIDYA CHARAN SHUKLA : . ..
and these hooligans are to be blamed. The
political parties were probably doing it and
would have probably done it in a peaceful
way. But the hooligans created this com-
plicated and unsavoury situation in which this
action had to be taken.

SHRI M. M. DHARIA: Mr. Vice-
Chairman. Sir, has the Government realised
that, having regard to the severe resentment
against the arms aid by America to Pakistan
and also the resentment against the foreign aid
being received by this country and loans
being received by this country from foreign
countries without moBilising the resources
here, and having regard to the fact that Mr.
McNamara is not only the President of the
World Bank, but he is also one of the
statesmen responsible for the conflagration in
Vietnam and against whom there is lot of
resentment in this country, arranging a tour of
Mr. McNamara to Calcutta is nothing but a
symptom of our political immaturity?

Mr. Vice-Chairman, Sir, is it also not a fact
that this problem of students has indeed
become a very serious problem in the whole
country? Whether it is Allahabad, or
Lucknow or Banaras or Calcutta, one thing Ts
very clear that these students are being
victims of political parties who are trying to
utilise this force for their political game. If we
desire that these students should not be the
victims this way or that way, may I know
what is the positive approach of the
Government to see that these students are not
led that vray? At the same time may I
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know from the Government whether it is not
necessary to give training to our own police
who have been committing atrocities while
performing their duties? And from that point
of view, when we look to these various state-
ments issued by the Vice-Chancellor and the
Pro-Vice-Chancellor in Calcutta, I have a
reason to believe that the police have
committed excesses in Calcutta and due note
of it shall have to be taken. The Government
should also take note of the fact that in Cal-
cutta it is not that the posters of Mao are hung,
it is not that anti-national slogans are given,
but 'there are elements who are interested in
carrying out all these anti-national and anti-
social activities in Calcutta and it is by such
elements that the trams and buses are being
burnt. What action j is being taken by the
Government [ against such people? May 1
know from j the Home Minister whether it is
the students or whether it is such miscreants
who are responsible for such things, and what
action is Dbeing taken against those
responsible? To-day it seems as if in Calcutta,
it is not the rule either of the Central
Government or of the State Government; tlie
rule seems to be of those people who have
carried on those activities in Naxalbari, of
such people who have their loyalties to China,
Peking and Mao. May I also know from the
hon. Minister whether, in order to avoid such
things, the Government will take care. . .

SHRI BHUPESH GUPTA: What about
Morarji ?

SHRI M. M. DHARIA: . . . at least to see
that from the Government's end no such
instigations are made where the people get
provoked?

SHRI VIDYA CHARAN SHUKLA: Sir,
we know the sentiments of our population
regarding burning questions like Vietnam,
the arms supply to Pakistan through Turkey
and so on. Here, as I explained earlier, when
the World Bank President came on a work
which was important for our planning and
in several other respects, he
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had to be taken round to places where his visit
was necessary. It was not that it was done to
provoke any people or we did not know that
such a visit would provoke some people. But if
it was found necessary to arrange such visits,
that had to be done, and to prevent any
unsavoury incidents, we did try to make
arrangements here and there. 1 completely
agree with the hon. Member that the problems
of students get mixed up with such things and
the students are exploited by political parties
for their own ends. Here actually the visit of
the World Bank President and the work that he
was supposed to do in Calcutta had nothing to
do with the students and their problems, but
still they came there. As far as a peaceful
demonstration is concerned, we do not mind it.
But as soon as the miscreants and hooligans
take control of the situation, the students are
relegated to the background. So it is not that
every time it was the students who were
creating all the trouble. As I have stated, here
it was the hooligans and miscreants who
created all this trouble. As far as the question
about the training of police is concerned, I
agree with the hon. Member that our law and
order controlling techniques, the techniques of
crowd control and mob control, need some
improvement, and we are looking into that.

SHRI A. P. CHATTERIJEE: Sir, the hon.
Minister has said that the police entered the
university premises because if they had not
entered the premises they would not have
been able to control the Are which was
already taking place on the tram cars and
which was threatening to enguli the nearby
shops. Now, the report goes—I am quoting
the report from the Statesman—that the fire
brigade arrived at the place at 4-50 in the
afternoon. They could not, according to the
report, proceed because oi brickbats. It is also
reported in ths press that at that time, i.e. at 4-
5( when the fire brigade arrived, the Police
Commissioner  telephoned  the  Vice-
Chancellor and asked him whether he could
control the students
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"The Vice-Chancellor said"—I am quoting
the Statesman—"I am trying to control the
students." That must be i after 4-50 because
the fire engine came at about 4-50. But the
police entered the university premises at 5
O'Clock without further waiting for the reply
of the Vice-Chancellor on whether he had
been able to control the students or not. In
view of this report, will the hon. Minister
insist that the police had a right or had a
reason to enter the university premises ? That
is the first clarification I want.
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The second clarification which I want is
this. The Vice-Chancellor and the Pro-Vice-
Chancellor have issued a statement saying
that the police entered the university
premises without their consent. Now they
could have again telephoned the Vice-
Chancellor asking him whether he was able
to control the students. Could not the Police
Commissioner before he entered the
university premises at 5 O'Clock, ten
minutes after he had phoned the Vice-
Chancellor, phone him again to say that they
were entering the university premises?
Could not the police at least inform the
Vice-Chancellor that they were entering the
university premises, not to speak of asking
for the permission of the Vice-Chancellor?
That is the second clarification I want.

The third clarification that I am seeking is
this. The Police Commissioner after seeing
the statement of the Vice-Chancellor, the Pro-
Vice-Chancellor and the teachers, has said
that the Vice-Chancellor was under duress.
These are the words which the Police
Commissioner has used— "The Vice-
Chancellor was under duress." Now. what is
the source of this information to the Police
Commissioner? I am asking this because it is
an aspersion cast both on the students as well
as on the Vice-Chancellor. It is an aspersion
on the students because it is said that the
students were putting the Vice-Chan-I cellor
under duress. And it is an aspersion upon the
Vice-Chancellor ~ because the Vice-
Chancellor's statement is being  belied, for
his statement is



1023 Calling Attention

[Shri A. P. Chatterjee] there that the police
had no business to enter the university
premises. So what is the source of information
on the basis of which the Police Commissioner
made this statement that the Vice-Chancellor
was under duress? If the Police Commissioner
has said this on his own brainwave without
any source of information, will the hon.
Minister take action against the Police
Commissioner for such an irresponsible
statement? That is the third clarification that I
want.

The fourth clarification that I want is this.
The hon. Minister has tried to justify the entry
of the police fnto the university premises on
College Street by referring to the incident of
fire. But what is the justification for the police
to enter the Higher Secondary School at the
Dum Dum airport? What is the justification
for the police to enter into the quarters of the
employees of the airport? Is it the contention
of the hon. Minister that at that place also
certain vehicles of Government were on fire
and the fire brigade was not able to proceed
there? And according to him—as he is quite
profuse in the use of the term "hooligan"—
was there any hooligan hiding in the quarters
of the airport or in the Higher Secondary
School where an examination was going on?
That is the fourth clarification that I am
seeking.

The fifth clarification that I would like to
have is this. Why, for what reason, did the
police enter the school where an examination
was going on, if they did not find any person
pelting stones from that place? And there is no
report that any pelting of stones was taking
place from that school. Why did they tear up,
as has been said in the statement of the Head-
master of the school, the answer papers of the
students? That is the fifth clarification that I
want.

Mr. Vice-Chairman, Mr. McNamara is the
President of the World Bank, And as President
of the World Bank, he is concerned only with
giving aids or grants to certain developing
countries. Is it necessary for the President
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i of the World Bank to go on tour to different
places of India? Is it necessary? Secondly, |
am asking for this clarification also. Did Mr.
McNamara want to visit the different places of
the country in order to see whether i the
people, the officers or the bigwigs j of the
country would appear before j him on bended
knees? Is that the reason why the Governor,
the Mayor and the President of the Congress
were all paraded in beggars' dress on bend, ed
knees before Mr. McNamara? What was the
reason why Mr. McNamara was taken to
Calcutta? Now, the last clarification that I
want to ask is this. [ am always asking for only
clarifications.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : They cannot be endless.

SHRI A. P. CHATTERJEE: Lastly,
therefore, Sir, the clarification which I want
is this. The honourable Minister has called
the students of Calcutta 'hooligans'. . .

SHRI VIDYA CHARAN SHUKLA:!I
have not.

THE VICE-CHAIRMAN (SHRI M.!
P. BHARGAVA) : He has not.

SHRI A. P. CHATTERJEE: Very'well,
if you  have not.  Good sense has
dawned on you. You have al
rethinking of your position. Now, I!am
asking for this clarification. As far i as the
Dum Dum airport is concerned, i we all pass
through it. You also pass ! through the Dum
Dum airport.  Only now a days a rule
has come into being that if you want to go into
the lounge you have to pay one rupee—to go
inside. But, beyond that at least for hundred
yards from there, there Is no restriction, not
even an order under Section 144.  Then, why
did the police barricade the student procession
when it was going to the Dum Dum airport? In
this connection, will the honourable Minister
tell us at what distance from the airport were
the students barricaded? Again in this
context,  wiH the honourable Minister also
tell us why j the police lathi charge began
after i Mr. McNamara was whisked away
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Irom the Dum Dum airport on a helicopter?
Could not the police go away at that time
without disturbing the students' procession
because Mr. Mc-Namara has already gone
away? I hope he has noted all these points.

SHRI VIDYA CHARAN SHUKLA : Sir. I
only gave the reasons as to why the police had
to enter the University campus. I did not say
that they had the right to enter the campus and
all that. I may tell the honourable House that
the State Government have reported to us that
the Police Commissioner did contact the Vice-
Chancellor and the Registrar of the University
and the Principal of the Presidency College at
Calcutta «. . (Interruption) When there was a
danger to the property and life of the citizens,
they could not wait for the formal permission

(Interruptions)
SHRI BHUPESH GUPTA : But, Sir, ...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please let him speak. Please
please. . .

(Interruptions).

SHRI VIDYA CHARAN SHUKLA: It is
well known . . .

SHRI A. P. CHATTERIJEE: Is the Vice-
Chancellor less responsible than the police?

(Interruptions)

SHRI VIDYA CHARAN SHUKLA : It is
well known that we are ourselves anxious to
maintain this convention that the police
should never enter a University campus
unless it is absolutely essential in various
extraordinary circumstances.

Sir, then, there was a question regarding
the entry into the schoo! building near Dum
Dum. I have already explained in reply to ar
earlier question that the police had tc enter
the school building to chase the hooligans
who entered the school building and behind
them the police entered
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It was not as if the police entered the building
first and the hooligans entered after the
police. It was not like that. Sir.

As far as the question of justification or
otherwise of Mr. McNamara's visit is
concerned, I do not think that falls within the
ambit of the present Calling Attention.

Sir, the honourable Member has enquired
about the barricade at the airport and all that.
Sir, I am not aware whether there was Section
144 near the airport or not at that time. But [
can say that in the discharge of their duties to
maintain proper order and proper traffic, the
police have the authority to regulate the entry
and the points from where the people should
go and all that.
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SHRI BHUPESH GUPTA: Sir, 1

have a submission fo make.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Let me finish the Calling
Attention Notice.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : All the honourable Members
who had given notice, their names have been
exhausted. But. I find some sections of the
House have not been represented. Therefore, 1
propose to call three more Members. Now,
Mrs. Lalitha Rajagopalan. Please be brief.

SHRIMATI LALITHA (RAJAGOPALAN)
(Madras) : I am straight going to the question.
I have only one Question. May I know, Sir,
knowing that Bengal is a very sensitive spot
and that the students wanted to observe "Anti-
Imperialist Day" on the day Mr. McNamara
was to visit Calcutta, why was not his
programme modified? He could have been
asked to visit Madras first and then laler on
Calcutta. Then he could have visited Bombay.
Why could not the Government suggest that?
What was the urgency in Mr. McNamara
visiting Calcutta on that particular day?

SHRI VIDYA CHARAN SHUKLA: I have
already replied to this question.

SHRI BHUPESH GUPTA : She has asked
about Mr. McNamara's visit on that particular
day. He should reply. He should tell, "Birlas
are there."
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SARDAR RAM SINGH (Uttar Pradesh) :
Sir, in view of the anti-social | activities
indulged in by the Communist Party of India, in
view of its encouraging and instigating the stu-
dents and the youth of this country, may I know
whether the Government of India feels it
desirable to ban the Communist Party of India?

SHRI VIDYA CHARAN SHUKLA: Sir,
this demand is wide in the country from time
to time to ban the Communist Party of India.
We have clarified our position from time to
time that howsoever unsavoury the situation .

SHRI BHUPESH GUPTA: What did you
say? Who demanded it? The Swatantra Party,

Mr. McNamara's Party. . . (Interruptions)
Except the Swatantra Party . . (Interruption) . .
. no other party demanded the banning of the
Communist Party of India.

SHRI VIDYA CHARAN SHUKLA : From
time to time, Sir, . ..

SHRI A. P. CHATTERJEE: You don't refer
to the demands of the cranks. You refer to the
demands of reasonable persons.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Order please.

SHRI VIDYA CHARAN SHUKLA : I was
saying that from time to time we have
clarified our position that howsoever
unsavoury the situation may be, we are not in
favour of banning any political party.
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SHRI A. P. CHATTERIEE: It is an
irrelevant question, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Every honourable
Member" has had his full say. Now he has
put a question. Let him reply.
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PAPERS LAID ON THE TABLE

CoAL MINES (AMENDMENT) REGULA-
TIONS, 1968

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKH-
LAL HATHI) : Sir. I beg to lay on the
Table a copy of the Ministry of Labour,
Employment and Rehabilitation (De-
partment of Labour and Employment)
Notification G.S.R. No. 1554, dated the 2nd
August, 1968 (in English), publishing the
Coal Mines (Amendment) Regulations,
1968, under sub-section (7) of section 59 of
the Mines Act, 1952. [Placed in Library.
See No. LT-2221/68.]

NOTIFICATION ISSUED UNDER THE EMP-
LOYEES' PROVIDENT FUNDS ACT, 1952

SHRI JAISUKHLAL HATHI : Sir, I also
beg to lay on the Table a copy of the
Ministry of Labour, Employment
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and Rehabilitation (Department of Labour
and Employment) Notification G.S.R. No.
1560, dated the 7th August, 1968 (in English)
under sub-section (2) of section 4 of the
Employess' Provident Funds Act, 1952.
[Placed in Library. See No. LT-2223/68.]

NOTIFICATION ISSUED BY THE GOVERN-
MENT OF BIHAR

SHRI JAISUKHLAL HATHI: Sir, I also
beg to lay on ths Table—a copy of
Notification S. O. No. 581. dated the 17th
August, 1968 (in English and Hindi), under
sub-section (3) of section 40 of the Industrial
Disputes Act, 1947, issued by the
Government of Bihar. [Placed in Library. See
No. LT-2227/ 68.]

THE PERSONAL INJURIES (COMPENSA-
TION/INSURANCE) AMENDMENT SCHEME
1968

SHRI JAISUKHLAL HATHI: Sir, I also
beg to lay on the Table—a copy of the
Ministry of Labour. Employment and
Rehabilitation (Department of Labour and
Employment) Notification S. O. No. 3087,
dated the 21st August, 1968 (in English),
publishing the Personal Injuries
(Compensation  Insurance)  Amendment
Scheme, 1968, under section 24 of the
Personal Injuries (Compensation Insurance)
Act, 1963. [Placed in Library. See No. LT—
2222/ 68.]

1. THE EMPLOYEES' PROVIDENT FUNDS
(FOURTH AMENDMENT) SCHEME, 1968.

2. THE EMPLOYEES' PROVIDENT FUNDS
(FIFTH AMENDMENT) SCHEME, 1968.

3. THE EMPLOYEES' PROVIDENT FUNDS
(SIXTH AMENDMENT) SCHEME, 1968.

4, THE EMPLOYEES PROVIDENT FUNDS
(SEVENTH AMENDMENT) SCHEME, 1968.

SHRT JAISUKHLAL HATHI: Sir. I also
beg to lay on the Table—a copy each of the
following Notifications (in English) of the
Ministry of Labour, Employment and
Rehabilitation (Department of Labour and
Employment),



